
Central ati'j0 Tribunal
Principal Banch, Wbu DbIhi,

Qa-S25/88

Wbu Delhi this tha 31st day of March, 1992,

Hon'ble 'Or, 3ose P. Uerghsse, Vice-Chairman (3)
Hon'bia Sh,. S, P. Bisuas^ ?''!ember(A)

1. Sh. I/, P, rUsra,
S/o Sh. S, K. r^sraj
R/o 33-.3(!^IG), Jacket-C,
Ashok I'ihar, Phase-1II,
'D8lhi-52.

2, f'bs. Shall Sala Dain,
U/o Sh, Ce K, 3ainj
R/o 1714, Qjlabi 8agh,
Delhi-7,

'V 3, Shri 0, C, Mjlshrashta,
^ S/o Sh, R, P, Afcheya,

R/o 30-1j Tousr Apartmentsj,
Ritampuraj D8lhi-.34, ,,,, Applicants,

(tnrough Sh, G, Qe Qjpta, advocata)

versus

1, Union of India through
the Secretary to the Gouernment
of India, ;1inistry of Human
Resources Oevelopment (Department
of Education), Wsu Delhi,

2, Delhi Administration through,
.its Diief Secretary,

S, Sham Nath Harg,
Deih i-54.

\ 3, The Principal, Delhi tnginearing
Collegej Kashmeri Gats,
Oelhi-.S, Respondents

(through firs, . Avnish Ahlautat Not present)

ii'dBr (oral )
V delivered by Hon'bia Dr. Doss P„ l/erghese, 'J, C, (3 )

The iearnad counsel for the applicants seeks

permission to uithdrau this Q, A, Perniission, as prayed
for, is granted. Accordingly, this a A, is dismissed as

uithdraun.
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(Or. p.

y.C, (3)
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